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Notes a? th Regtstry 

-----" - ------ - 
dated 1 	der ( the Tribunal 

18.8.01 
- 	 Heard Mr, 8.K.Sharma, learnej counsel  

for the applicat 

The application is adjttd Call for th± 
rec0rd 'out pr- 	r 	 I 

i 	 •;, 	 Issue flOtLca to shOw c&uaa as to why 

interim Order as prayed for shall not be 	
( I granted. Returnable by 10 days. 

Dated 	 , 	, 	 Peridency of this application shell not be 
bar I on the respondents to consider the • 	

• • b 	 . 	 repreaentet 

	

• 	 List on 27/8/01 for further Order. 
• 	

• 	 - 	

' 

- 	 Namber 

	

f27.901 	List on 	27/9/01 to sne-ble the respond- /Vo1e, t2(' 	
ents to file written statement. 

• 	 i L 	, 
)EE •. 

• 	c4,2c& k4 j 

- 

s 

Vice-'Cha&rinan 

mb 



2? • 9. 01 Written statement has been filec , . 

by respondents Nos. 5 96 and 7. The other ,r.Bpofldeflt$ 

mainly respondent Nos. 1,2 1,3 and 4 is may file 

written statement, if eny 	 - 

List on 20/11/01 for ordet, 

&\ 

•__& 	
mb 

Member 	 Vice-Chairman 

20 9 11.01 	eardleàrned Counsel rot the parties 

It has been stated by tlr.0.K.Das, learned 

co.jnSei Ft the respondent No.7 that the 

respbnderit assumed charge 	 b'efi 	In 

the'circumstances, no interi,Vbrd.er is 

required. 

The respondent Nos. 5 and 6 has Pi4e 

the written statement. 	The responoent 	,7 

yet to 	file written statement apart 	from 

I'pondent Nos. 1 	to 4. The respondents may 

R 
file written statement, 	if' any. 

List on 	11/12/01 	for order. 

La 
Member 	 Vice-Chairman 

mb 

'1112.01 	 tJz'ittenstatèment has bean 	Piled by 

respondent no. 	5. The 'respondent 	nos. 	1,2, 

3 0  4, 	and 7 are yet to 	file written state- 

ment. 4 	uel<s time is allowed to the respor 

dents to 	fileritten'statement. 

List on.1.O2 	for order, 

K Uk 
Member 

mb 
''' 	 8.1.32 W:•rittefl statement has been filed by 

,6j 	IQ respondent nos. 5,5, and 7. 	Respondent Nos. 

jz,ç2c_-_J4 NO'  7. 1 	to 4'are yet to file written statement. 

- 

?' 

rurther fut weeks time is allowed to file 

written statement on the prayer of Mrs'. M.0a 

learned counsel for the State of Assam. 
01) 

List on 3.2.2002 	for order. 

Member 	 Vice-Chairman 

mb 



lm 

\ 

0.P. Na. 313/2001 

NOtrSOt
the Registry 	Date 	 Order of the Tribunal 

/ 

a.2.2002 	No writts;i statement so rar 

been filed by the raparideit Nos. 

1 to 4 though time was qrantd. 

,The matter now be postd for heari-

nq on 18.3.2002. 

ember 	 \/ice-Chairman 
mb 

1.3.02 	 Aourrid on theprajaroP 

hi. S.Sa•rma, learned counsel for 

the applicart for obtaining necess-

ary instuchions in the netter. 

Li S t on 104.2002 to r h ec ri ng. 

nib 

1.5.02 

\N-- 

• 	Heard 14r#S*Sarma learned 

counsel appearing on behalf of  

• the applicant and also Mr.A.Deb 

Roy, Sr.C.C.S.C#  for the respondent 
• X4r.3.arma learned counsel stat.ed 

that the applicant has obtained 
the necessary reliefs and he 

does not want to press the appU-

cation. Accordingly, theapp1ia. 

Is dismissed as not press. 

Member 	 V1ce.Ch&tr'an 

f'iEmber Jice'chai rman 
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2 Verification 16 

3. Annexure- 1 - 
17 
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I . Annexure 5 
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IN THE CENTRAL ADMIN.C5TRATIVI' 1RLE3IJNAL 	tUWAHAT( 

GUWHA1 I -BENCH 

BETWEEN 

Shri Prantosh Roy, IFS, 
Deputy 	Director, 	Manas 	Tiger 
Project, E3arpeta Road, Dist-I3arpeta, 
Assam 	 - 

Applicant 

- ND - 

l The State of Assam, represented by ,  
the Chief Secretary, Government of 
Assam, Dispur, 6uwahati-6 

2 The Secretary to the Government o- \, 
Assam, Forest Department, 	Di spur, 
Guwahati-6 

3 The Joint Secretary to the Government 
of Assam, Forests Department, Dispur, 
(3uwahati-6 

4 	Principal Chief Conservator of 
Forests, Assam, Rehahari Guwahati- 

5 The Union of :cndia, represented by 
its Secretary to the Government of 
India, Ministry of, Environment & 
Forests, New Delhi 

6 The Director General of Forests & 
Special 	Secretary, 	Ministry 	of / 
Environment & Forests, Government of 
India, New De].hi 

7 Shri J. Ahmeci, Planning 	Officer, 
Officer of the Conservator of the 
Forests Hills, Haflong 

jondents 

DETAILS OF APPLICATION 

1 PARTICULARSOF 	THE ORDER AGAINST - WHIC: THE 
APP LICATION IS MADE 

The present application is directed 	aainst 	the 

notification dated 2772001 by which a State Forests 

0 



iN 
j Jb; TCcntra

Service Office is binc' pb' 	ransfer to an IFS cadre 

post in 	 Rules, 1966 and to the 

deprivation of the Applicant who has been posted to a non-

cadre post. 

JURISDICTION OF THE_TRIEUNAL 

The Applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Hon'ble Tribunal. 

LIMITATION 
The 	Applicant 	further 	declares 	that 	the 

application 	is filed within 	the 	limitation period . ....... 

prescribed under' Section 21 of the Administrative 

Tribunals Act, 1905. 

FACTS OF THE CASE . 
4.1 That the present Applicant has approached this 

Hon hle Tribunal making a grievance against posting of 

non-cadre officer to the cadre post to the deprivation 

of the Applicant who has been posted to a non-cadre 

post inspite of the fact that as per the provisions of 

the relevant Rules, cadre post can only be filled up by 

a cadre officer. Be it stated here that the Applicant 

is an IFS cadre officer and the officer who is sought 

to he posted to an IF-"S cadre post by the impugned order 

belongs to State Forests Service Cadre, hereinafter 

referred to as SF3. . ... . . 

4.2 That the Applicant is an IFS Officer, with his year 

of allotment as 1991 and he belongs to the Assam Wing 

of 	the 	Joint cadre of 	Assam-Meghalaya. 	By 	a 
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: 

notific:atjon dated 291199, thpHcant-uas--j 

as Deputy Directcr, Manas Tiger Project, Barpeta Road, 

arpeta on his promotion to the senior time scale of 

pays The post of Deputy Director, Manas Tiger Project 

is not born in the IFS cadre and the Applicant being an 

IFS Officer cou].d not have been posted to the said 

post, same being not a cadre post 

A copy of the notification dated 291199 is 

annexed herewith and marked as Annexure-1. 

43 That there is no dispute that the post of Deputy 

Director,Manas Tiger Project is not a cadre post and 

that the Applicant being an IFS Officer could not have 

been posted tothe said post in violation of Rule B and 

9 of the IFS (Cadre) Rules 1966: The provisions of the 

aforesaid rules are quoted below : 

"8 Cadre posts to be filled by cadre officers- 	Save 

as otherwise provided in these rules every cadre 

post shall be filled by a cadre officer. 

9 	Temporary appointment of non-cadre officers to 

cadre posts. 	(1), A cadre post in a State may be 

filled by a person who is not a cadre officer if 

the State Government "or any its Head of Department 

to whom the State Government may delegate its 

powers of making appointments to cadre posts" is 

satisfied 

that the vacancy is not like].y to last for more 

than three months; or 

that there is no suitable cadre officer available 
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to filing the vacancy 

Provided that where a cadre post is filled by a 

non-select list officer., or a select list officer 

who is not next in order in the select list, under 

this sub-rule the State Government shall forthwith 

report the fact to the Central Government together 

with the reasons therefore 

Where in any State a person other than a cadre 

officer is appointed to cadre post for a period 

exceeding three months, the State Government shall 

forthwith report the fact to the Central Government 

together 	with 	the reasons 	for 	making 	the 

appointments 

provided that a non-select list officer, or 

a select list officer who is not next in order in 

the select list, shall he appointed to a cadre 

post only with the prior concurrence of the Central 

Government 

On receipt of a report under sub-rule (2) or 

otherwise, the Central Government may direct that 

the 	State 	Government 	shall 	terminate 	the 

appointment of such person and appoint thereto a 

cadre officer 	add where any direction is so 

issLted. 	the State Government shall accordingly 

give effect thereto 

Where a cadre post is likely to be filled by a 

person who is not a cadre officer for a period 

exceed ing six months, the Central Government shall 

ZM 
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report the full facts to the Union Public Service 

Commission with the reason for holding that no 

suitable officer is available for filling the post 

and may in the light of the advice given 	by the 

Union Public Service Commission give 	suitable 

direction to the State Government concerned. 

4.4 That on the other hand the postof DCF/DFO, 

Sonitpur East Division, Biswanath Chariali is an IFS 

cadre post and can only be manned by an IFS Officer. IN 

this connection letter No. FE.24/44/87 dated 8.1.96 and 

the letter NO, 17020/01/94-IFS.11 dated 27.4.2001 may 

be referred to in which the said post has been clearly 

mentioned as an IFS cadre post. The said post was 

encadred in the year 1982 and the same was notify vide 

letter No. FRP.12/71/85 dated 9.11.72. Earlier the said 

post was known as DFO, Economic-I later on r'enamed as 

DFO, Sonitpur East Division during 1981. The PCCF, 

Assam by his letter No. FE.$4/44/87 dated 28.12.94, 

while forwarding the list of IFS and SF8 cadre post had 

shown the post of DPO, Sonitpur East as an IFS cadre 

posts In the notification ciatect 9.11.95 issued by the 

Government of India, Ministry of Personal, PG & 

Pensions, New Delhi amending the IFS (Pay Rules) 1968, 

22 posts have been shown as DCF (Territorial) as the 

IFS cadre post, apart from other posts which include 

the post of DCF/DFCJ, Sonitpur East Division. 

Copies of the letters dated 8.1.96, 27.4.2001, 

28.12.94 and notification dated 9.11.95 	are: 

annexed as Annexure-24 and 5 respectively. 

W~ 
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The Applicant craves leave of this 	Hon'ble 

Tribunal for a directián to the Government of 

Assam in the Forests Department to produce the 

copy of the letter No. FRP,12/71/35 dated 

9.11.72, 

4.5 That there are only 9 territorial divisions held by 

IFS officers as against the said 22 divisions. On the 

other hand 19 territorial diviions areheld by SF3 

officers against there 6 divisions. There are 

altogether 33 cadre posts including the said 22 

divisions meant for IFS officers, However, it appears 

that the Government of Assam in the Forest Department 

is violating the IFS (Cadre) Rules, 1966 and are 

posting SF3 officrs to those cadre posts inspite of 

the fact that IFS cadre officers are available and the 

said officers are being posted to SF3 cadre post. 

4.6 That the fact that the post of Deputy Director, 

Manas Tiger Project is not a cadre post is admitted by 

the Government of Assam in the Forest Department. In 

its written statements filed in OA NO. 3 of 1996 

(Chandra Mohan, IFS -vs- Union of India & Ors.), the 

Government of Assam clearly admitted that the said post 

is a non-cadre post. The Applicant craves leave of the 

Honhle Tribunal to refer and rely upon the said 

written statement at the time of hearing of this OA. 

Further in the gazette notification dated 4.7.1998 

notifying the Revision of Pay Rules the said post has 

not been shown as IFS cadre post, unlike other posts 

which have been shown as }3orn in Indian Forest 
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borvice u, mearinçj thereby that the said poc.t is orn in 

the State Forests Service cadre. 

The 	Applicant craves leave of the 	Horible 

Tribunal to produce the copies of the ROP Ruie 

at the time of hearing of this OA. 

16 

	 4.7 That from the above narration of the facts and the 

rules, it is crystal clear that the post presently 

being held by the Applicant is a non-cadre post and the 

post of DCF/DFO, sonitpur East Division is an IFS cadre 

post. This being the position, as per the provisions of 

Rule B & 9 of the IFS (Cadre) Rule 1966, quoted above, 

the Applicant is required to be posted to an IFS cadre 

post and he cannot be continued in a non-cadre post. Be  

it stated here that IFS officers are in abundance to 

hold the aforesaid cadre posts. However, the State 

Government has all alone been flouting the aforesaid 

rules and posting the non-cadre officers to the cadre 

posts to the deprivation of the cadre officers. 

4.8 That the Applicant begs to state that he has loss 

his father in the year 1998 and his 70 years old mother 

is completely dependant on him. The Applicant hails 

from Biswanath Chariali and naturally he would like to 

he by his mothers side. Likewise his mother also 

requires his constant love and affection. Be is stated 

here that his mother is suffering from various ailments 

and requires constant medical attention which is not 

available at Manas. Under these circumstances, it is 

but naturally for the Applicant to pray for his 

posting to a cadre post nearby to Biswanath Chariali, 

QN 
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The Sonitpur East Divisir being a Division to be 

manned by iFS- cadre officer, there is no difficulty in 

posting the Applicant in the said post. 

4.9 That the Applicant pursuant to his posting 	as 

Deputy Director, Manas Tiger Project made Eeries of 

representaj5 urging for his posting to a cadre post 

pointing out the post of DFO, Sonitpur East Division is 

a cadre post and that the Applicant would be benifited 

if he is posted there which would help to look after 

his ailing mother. 

Copies of the representations dated 29.11,2000, 

7.4.2000 7  7.e.2000, 27.6,2001 and 20.7.2001 are 

annexed as ene x series. The Applicant 

craves leave of the HonbJe Tribunal to ProduCe 

the document-s relating to ailments of his mother 

if and when required. 

410 That the Appiiant when was expecting his posting 

as DFO, Sonitpur East Division, Biswanath Charialj for 

which he had earlier submitted representations, he is 

now surprised to come across the notification NO. 

dated 27,7.2001 by which the 

Respondent No. 7 Shri J. Ahmed an SF3 a State Service 

Officer is sought to be posted on transfer as' DFO at 

sonitpur East Division, Biswanath Chariali. 

A copy of the said notification dated 27,7,2001 

is annexed as 8nnexLIre-.7, 

	

4.11 That the aforesaid notification posting 	the 

Respondent No, 7 as DFO, Son itpur East Divis1o, 

tM 
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}3iswanath Chariali is per-se illegal inasmuch as the 

said post being an IFS cadre post, the Respondent Na. 7 

who isa non-cadre officer could not have been posted 

there while IFS cadre officer, the Applicant is 

available who is presently posted against a non-cadre 

post. The Applicant immediately on coming to know about 

the issuance of the said notification dated 27.7.2001, 

submitted a representation dated 30.72001 to the 

Secretary to the Government of the Assam in the Forest 

Department pointing out as to how his mother is ill 

requiring his presence by her side and that as to how a 

non-cadre officer could not have been posted to a cadre 

post. 

A copy of the said representation dated 30.7.2001 

is annexed as Annexure-8. 

4.12 That the Applicant states that although 	the 

impugned notification was issued on 27.7.2001, same has 

not been given effect to and the Respondent No. 7 is 

yet to he released from Hafiang enabling him to join at 

Eiswanath Chariali. Thus there is rio impediment towards 

granting the interim order as has been prayed for. It 

is a fit case for passino an appropriate interim order 

to protect the interest of the Applicant. 

4.13 That the Applicant states that as has been held by 

the Apex Court in the case of Syed Khalid Rizvi, 

reported in 1993 Supp(3) ECC 575, the State Government 

should post cadre officers to cadre post and only in 

case of non-availability of cadre officePs the select 

list officers be pasted in the order in the select 
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lists, It has also been held that Regulation B of the 

IFS 	(Cadre) 	Rules, 1966 does not empowered the State 

Government either,  to tamper with Regulation 9 or to cut 

down its, operation to favour undue weightage either to 

the select list or non-select list promotoe officers 

It has further been held that the compliance of the 

provisions of Rule 8 & 9 of the IFS (Cadre) Rules, 1966 

are mandatory and the same cannot be flouted in the 

manner and method in which the State Government have 

been flouting and the impugned notification dated 

277.2001 has been issued 

4.14 That the Applicant states thatit is within the 

knowledge of the State Government as to which are the 

cadre post and which are the nan-cadre post as will be 

evident from their own correspondences It has come to 

the knowledge of the Applicant that 	in the recent past 

the Government of Assam in the Forest Department mooted 

a proposal for posting cadre officers only to the cadre 

post shifting them from the non-cadre post When the 

process was on, of which the Applicant would also have 

been the benificiary, the impugned notification has 

been issued giving a complete go bye to the said 

proposal which was mooted towards compliance of the 

aforesaid provisions of the statutory Rules which 

mandatorily required posting cadre officers to the 

cadre posts only. The State Government cannot approbate 

and reprobate according to their suit will so as to 

deprive the IFS cadre officer from their legitimate 

claim It will he pertinent to mention here that to 

Iff 
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the best of knowledge of the Applicant, the proposal 

was giver in the relevant file for posting the 

Applicant as DFO, Sonitpur East Division and when the 

proposal was process further towards its finality, the 

posting of the Respondent No. 7 against the said post 

was approved on extraneous consideration giving a good 

bye to the earlier proposal without any valid reason 

and that too in violation of the aforesaid provisions 

of the Rules. The Applicant craves leave of the Honble 

Tribunal for a direction to the official Respondents to 

produce the relevant file in which the impugned 

notification was processed and finalised. 

4.15 That the Applicant states that he has exhausted 

all the remedies left open for him and having failed to 

get any redressal, now has come under the protective 

hands of this Hon'ble Tribunal seeking urgent and 

immediate relief. If the post of DFO, SOnitpur East 

Division is allowed to be filled up by a non-cadre 

officer and the grievance of the Applicant is not 

considered at the appropriate stage, his case will be 

frustrated and thus it is a fit case to pass the 

interim order as has been prayed for. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

5.1 For that the action of the respondents in not 

considering the case of the Appl'icant in terms of the 

IFS (Cadre) Rules, 1966 and continuing him against a 

non-cadre post is not sustainable. : 

5.2 For that the provisions of Rule 8 and 9 of the IFS 
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(Cadre) Rules, 1966 being statutory and mandatory 

having the stamp of the Apex Court, the State 

Government is not empowered to violate the same and 

accordingly the impugned notification is liable to be 

set aside. 

5.3 For that there being no dispute that the post 

presently being held by the Applicant is a non-cadre 

post and that the post to which he seeking his transfer 

is a cadre post, the impugned notification could have 

been issued without considering the case of the 

Applicant. 

54 	For that the Respondent No. 7 being a non-cadre 

officer could not have been posted to a cadre post by 

the impugned notification to the deprivation of the 

Applicant and as such the said notification is liable 

to be set aside and quashed. 

5.5 For that the Applicant has already been meted out 

with injustice by way of posting him to a non-cadre 

post and such injustice cannot be allowed to be 

perpetuated by the impugned notification. 

5.6 For that the Respondents ought to have considered 

the Annexure-6 series representations submitted by the 

Applicant, more partcuiarly the ground of his widow 

mothers illness before the passing the impugned order. 

5.7 For that the official Respondents having initiated 

the proposal for posting the Applicant as  DFO at 

Sonitpur East Division, could not have given a good bye 

to the said proposal so as to accommodate an SF9 
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officer 	against 	the cadre 	post 	on 	extraneous 

I 	consideration. 

I 	5.8 For that the impuçned order is not sustainable both 

under the facts as well as the law and liable to be set 

aside. 

5,9 	For that in any view of the matter the impugned 

order is liable to be set aside and quashed and the 

Applicant is required to be granted with the reliefs as 

has been prayed for. 

The applicant craves leave of the Honble 

Tribunal to advance more grounds both factual as well 

as legal at the time of hearing of the case. 

DETAILS OF REMEDIES EXHAUSTED 

The Applicant declares that he has no other 

alternative and efficacious remedy except by way of 

filing this application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT 

The Applicant further declares that 	no other 

application,._ writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any otheP Bench of 

the Honble Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

RELIEFS SOUGHT FOR : 

Under the facts and circumstances stated above, 

the Applicant prays that this application be admitted, 
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records be called for and notice be issued to the 

Respondents to show cause as to why the reliefs sought 

for in this application should not be granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs 

€3.1 To set aside and quash the impugned notification 

dated 27.7.2001 (Annexure-7) posting the Respondent NO. 

7 as DFO, Sonitpur East Division, }3iswanatj, Chariaii. 

8.2 To direct the Respondents to give posting to the 

Applicant at Sonitpur East Division, BistAlanath Chariali 

same being a cadre post and the present post being held 

by the Applicant being not a cadre post. 

€3.3 To direct the official Respondents to comply with 

the provisionsof the IFS (Cadre) Rules, 1966 in terms 

of which the cadre officers are required to be posted 

only to the cadre post. 

8.4 To direct the official Respondents not to post any 

non-cadre officer to the cadre post except as per the 

provisions of the Rules and the conditions precedent 

for such posting being fulfilled. 

G.5'Cost of the application. 

8.6 Any other relief/reliefs to which the Applicant is 

entitled to and as may be deemed fit and proper by this 

Hon 'bie Tribunal. 

9. 	 PR .A)LED  

Under the facts and circumstances of the case, the 

=I  
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	LL 
Applicant prays for an interim order by way 	of 

suspending/staying the operation and effect of the 

impugned notification dated 27.72001 (Annexure-7) 

posting the Respondent No0 7 as the DFO, Sonitpur East 

Division, Biswanath Chariali and to direct the 

Respondents more particularly the Respondents No0 1 1  2 

and 3 to consider the Anriexure-8 representation dated 

3ø72øø1 

ik 0 	a ago as... 

The application is filed through Advocate0 

110 PARTICULARS OF THE 10P00. 

I.P.O. No, 	 13 '4ç 
Date 	 Into 
Payable at : Guwahati, 

• • 12 LIST OF ENCLOSURES • 

As stated in the Index0 

Verifjatjon,,, 

4 

H 
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I, 3hri Prantosh Roy, aged about 37 years, EOfl at 

Late 13,N< Roy, at present tiorking as Deputy Director, 

Manas Tiger Project, Barpeta Road, District—Barpeta. 1  

ssam, do hereby solemnly affirm and verify that the 

statements made in paragraphs 

	

cc'1_9 	
are true to my 

knolAiledge 	; 	those 	made 	in 	paragraphs  

are true to my information 

derived from records and the rests are my humble 

submissions before the Honble Tribunals 

And I sign this verification on this the j 	th 

day of August 20i 

0 
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AWNUK 1 

G!JiEflNr1ENT OF AjS AM 
FL1RE5T DEP/RiM:NT : : : : : : 	UI 3PUR. 

° Th_cEHN OR 

Nih I F! CR11 ON 

Doted Dispur, the 2)th Novernber,999 1  
NO.FRE. 64L4Jpt/1 	- 	Shri P. R0y 0 IFS t  ACF attacied to the 

)ivie[onil Forest tif'fxcer, Sonitpur tjest Divi3ian, Tnzpur 
is promoted to the Senior time scairi of pay of R.10 0 000-
325-15,200 and postd as Doputy Director, attached to the 
Field Dirl3ctnr, Manas Tijor Projuct, 6rpto Road with 
uffoct from thu WL of taking over 

iiVTàc n c y •. 

A. Jairi, 
C 0 nrniS5jaflur & Sucy. to thu Covt 

Forust Dupartmunt, 0ispw. 
Memo No 0 FiE, 64/94/pt/l, 	Datud Dispur, tho 2th Novumbur,1ggg Copy to : 

Thu iCCOUfltant Guriural (J&E), Mssam, Boltola, Gt:ihti-2B 1  
Thu Principal Chiuf Conservator of For.jets, 	 Fuhabri., Cuw oh at i—B. 
Thu Sacritary to tho Govt 1  of Maghalays t  Porast & 'rP'ironmrnt Uopertmart, Shiliong, 
Thu UndurSocrutary to thu Govt 1  of India, 
Pini stry of Envi ronmint & Forats, Paryovarr 3hai.n, 
C.G.D, Complex, Lodhi Uoijd, Now Duihi— 110003. 
Tha Chiof Consurvator of Forugt (Social Forusi ' 	ssom, Zoo Narongi fluarJ, Guwnhatj 24. 
Tho Chiop Corsur\/tor of Forusts (tJi1d1ir;), 	 fluhabarj 
Thu Chjcjf 

Consuruator of Forusts (Tcrritorial), issRm, Panbazar, Guwohatj1. 
52 	Thu Chiof Cunsurvotor of Forust, }usucrch, dction and 

Working Pin, issam, Guwnhutj24. 
) 	Thu Fioid Diructur, Man83 F jur Projuct, Brp43ta hood. 
10) 5hri P. ioy,IFS, MCF uttc ;d to thu t)ivi.qiun 	Furmt Officur, Sonitpur Wost Oivjjon, Iuzpur. 
ii) 	P,, to th. Mini stur, Fur.jst, 	snm, Di cpu: cuwuhati-6 for int'ormatjori ot thu Ninj3tor. 
12) 	Thj P.S. to thu Minjot:jr of itutu, Fur :st , jiss,11,1 	ipur, Cuihatj6 for 1. n(u rmtju of' thu fli ni st or 	

, 
 1 :3) 	Th 	P. i. to thu Chi if J;crutEry, 	ain, L)i spur, GUL:J' ti- fur informytjor of the Chj if Sucrutary, Thu Uuputy Uiructor, 'usrn Cavt 1  Prosa Oomunirf idan, 

CuuLIh3tj21 fur pUb1ictj 	of thu nbov3 Notifitjtr, in thj nuxt isuu of th '4sam Gnztt1j 1  
Pi;ü]. Fi1 	of cho uPficl)rs. 

i) DF.O.,SOnitpur W:st 

By ordr otc., 

i 	 -Ty t o t 11 f;ki2: 
'\Frost uInrtm.nt 

11 
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ANNEXURE 

- 	 4 

- 	 ov :r or 
OR 'UU PUr 1PII CtlL 	cttl 'v;'LuR OF io 	y 	 • 

• 	
tjii/1I-Q. 	. 

}.9. ) 	/ 64/87. • 	 te<i (Jwilt.s ti, thç8.e 	Jan./1996, 

• 	 :I4: 
/ 	 •:• 

•- 	: 	. 	 Th'i 0)TflflhiMioflar £ Ziuoy. to the 
.4 •i :.v 	 Govt. of Auirn,u,rot Deptt,,Dipur,  

/ y 	 I4ot1f.icntion of cidre pt and tn- 

flf -. 	 This Office lottir H..1S,24/44/r' 
it 0-11-95 and eovt,N,,pB r39/ •/. 

j 	 dt. 9-12-94. 

V 

' S  

In cnc1.zing horowith e copy • 	CJ.letter 
fle.1U/Oi/94-1i-LI t. 14.11.95 tr. Inpoct-. 	. ierl of 
f.ret- Jevt, if 1ndi, 1 woulI like to inform / ,u that: the 
req.iire1 1nfoii. tion rci.rd1n i tie if N•tific.%; •' in S 	
rct of I.t.U. Cnro pot tnd 3.F.U, Cadre p-ti 
alro3dy been furnthcut to 	vt,vid thu •iCice littcr 
e.h. 24/44/87, t. 	 hLch niy kindly b raforred 

• t for onward .ct.io, • 	ei tcd by C.vt. if Xttjwoyer 
it i now nocesa . tn to 1e3ude the fell.wing C i ' r 
due to av1ion of 1. F..C&re fichedul. 	mado 	C Vt' 

• 	 S 	• 	ndi'a letter o.1GO16/2/95-96j) - dt.9--95 	 '1 
• 5 	 1. 	jUj Cot 	rvor of r.re 	(T) 

2. C et Ct - fl.(rv 	of For 	(U.I & 	• 
3 	 of Forcet(Horder) 
4. Cui%Lurvt 	of r.;t(.L1.,) 

• 	 S 	 5. 

M *uch • ir.eh 1i. t ah.iwirtçj Cadre pee to C4Zb 
Won-CvdLo p.o t i tticI(It- wI fr jnue if C.vt.: U. ttcctj,n. 

b y  G.vt. of India. 

iUrolly tgc(-t it .t 	 S 

eure faithfu1 

) 
Prjncj4i Chief Conservet.r s 	. 

i'1• Ik.FE.24/44/fl7/A., 	L?(ted Cuwaltatj. the 	n 
1 Cpy to tho ni ctor Geii,rp) Of 	 t Indjp Mi rs.trv 	f 	14,Irrn4,....•.- 	 •__••• 	 -- 	 - - 	 -- 

w 	 (rr L. vur of niu -kind iflZ- •dtt. 

S 	
ri:r.j.- 1 Clij £ Cn ervstor C 	ro S, 

S.- 	•, 	 .imil,oUw).,til 

I 

ç JC5 	 • . 5••• 
	'S 

S 	• 	

-: 	-- 

-S. 
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Prtn. Chl.f Conservator of Fcre,t,,Aa,4, 	ahtj, 

/
/.. 2. tif Conservator of For..ti, Wildlife l  As#tmo GeU, 

,:3s Chief Conssator of For.st,, Social rorest:y, A5,Gh
y , 4. Chf Unsorvator of 

	

, Chir ons'1rvor of rorost. j Research i 	cti 	nd fox ii1f Plan, Assa 	Gvviahj , 

ConrIato of Forst, tl'wstk) "n Assam Circ1, 	rhr 
Cor.orvtor of Foi.st., Northern Assam Cir- 

3, Co Prvator of For.st., lUl's, Usfiog,. I. 	• 	. C 91100 rvator of Forests, C,ntaj Assia C1rC 	(iuwtj, Co 	.tor of For.. te, Eastern Aspam irci ? 
COflqrvator of Forests, Vo%ithern Altar Ciri, 5tlohar, 

COWLINATUI OF FtJusts, (FUtCTlj )s 

Cneeator of  
2 	

Eor.$ts,fl,$,11) & Education, Gahati, 
, COnse'ator of 

Forests, Workinj P1 	Circle, (Iup:ahatj, Conleryathr of 
	Assam Socjaj Fo 

I'i,ld Director• Iier Project, 	
try,Ghy. 

 Barpet. Rosd 
II, Dirscto, Kaziranga Notio.j Park, øokakhat. sr 	/12. 

Coflervetorot orests,(H.Q) uttachtd to Y() PCCF,A3$a, i. C0n1Cotor of FOrWas Eagt0 	
• Fr.stxy • 	CircA., Nagoo). 

. 14. ( crvetor of Forests, 	cie1 forestry Clrcloj 0  • 	
t. Co try. tor rt ions ta, Oorder, attached 	 pith 

ILL. at Gui hati, 
, Cor)eryator of Forests, 	ld ilfo, att6c)), to nio CCF, Wfl Lifeb Assji,, Gu.hatj. 

11. Pnincip., North c..t Forest Ranger 
18, 

• 	Divj lonal Fore t Officer, 
('0 al PAra Ulyn, 	 • 2, 	

DIvisional Forest U(Iicor, bhubrj Vin, Urnjr, • 	
39 	L)iViSionaL Fore8t fi 
4, 	

cer, 	chuao Diyn, DiVjgj  

tL 	
oal orost Officer, Ualtugapn Divn, okajjar, 

Ulviejonal Forest Officer, Iie-V1j 	Dtvn,, 69 	UIV1Qna1 Fore 	
k•

)f(jcor, Sonitpur Ea5t Div, ,8i$Wflath Charjolj. 	

• 	 $ 

• 	Dlv! alone 1 Forest 0 (flccr, L khlmput 1: 
 

M1163  

II 

pttSt 

p 
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6 .1 
Vivisioni fore s t Officsr,Uaçspn bivne 4eeon, 
DivisLorel Forest Officsr,Jorh&t Divn. Jorhat, 

41 

/ Iitvisior. Forest Officer, Rsilskandi tgvn, IIai1.iandj, (ç 
Officer 5  Dibruarh Dtvn, frthru.jarh, 	J cs 

14 	Div is  I cn#.1 Forest Officer, Digboi Divn. Dihoi. 
1, 	Divistorl Fcrost Offi,r, Doom Doom& Divn, Doom F,Ø,  
16. 

 
eivioiont.%l Forest Officer, Oolsçhat Divn. Goleçts, 
Division I For.st Officer, XArivg&nJ OtYn. Y4riwV wj , PJ 
DiyisioreJ. Forest Offjcer, Cachar Divn. Uilchar 	 j 

19 	DivisionaL Forest Officer, Karup East Din, GJwthstt, 
DiViionst Vorest (tfftcer, Vatrup West Divn. ttshai. 	 ( 

" 'f 	 fl/Ofl UE Fc45I$, (FcuoL) $ 
f l ' 

': Divisior.L Forest Offàcsr,C,A.Afforestatlon Divn. bjsL., ~ 
Divisional Forest Officer, W.A,Aff*restatio.n Dn, l4snikpui 
PJ_.anniig Officer - (1), $ttachqd .ho PC.XF AfficepGLm ahati s  
P1srnirj Officor— (1I),attrch1d the O/OPCCI,As,o, 

((? 

1
2, 	Ulvl.i.nil Forest OfRicer,I1vicu1turaj Divn, 

26.'. '1anniuij OIficor, Social Forestry, atach.d to 	CV5F 
27, 	lier k izig Plan (i1CicIr,Lbvkthssam C4cis, (uva)iLi.  

	

j; 20, 	Working, P1n Officer, Xokz'sjhar, 	& o2s L( 
( y' 	.29, 	Workin Plan Officer, Upper Assam Circle, Jot. 9

,g,
: I' 	•v/t30. 	Divisional Forest Off icti l  Eatrn Aseaw (,L.U&vn,  Kj 

£iok.khat. 

	

\ 31 0 	Ulvisiorel Pore,t Officer,estexr Assam W.L.Divn.Terpur.. 
32. 	DivsicaJ. Fortst Officer, Aisam State too, UwahaU,  
33 	Forttat Utili va 	Oufior,Assm,(},pt Abeydnce),cuwatI 

------ 	 (Ta) 
H 

(I 
I. 

tea 	
1' 

44vOCd1  
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 qa jREjt1j .g1.j 

OfticarDarring Uivn., MosgaLdgj, 
creet Officer, Sibugsr Din,,Hszjra. i4?I. Divis.9flal Fo)-et Ulcer, Nagaon South Divn. 	UjeL 

'Divjsjøsi fOrtat Officer, Itaren Divn, Diphu,' 

2visional

yjJjoML Fortiat Off icer,N,C.Hj1j, Divn, tLsflong,-' 
6ii 

	

	Foreet Off icr, irbi Angiong West Llivn,, Dipu,) 

Forest Officer, Krbi Anglong Eat Divn. Dip, 

• 0•  

( 	 DiyLsjo,1l èrt 	
rimg*nJ, N

Divne 
2. Dtvjsjj Fur,t Off icereuojsj Forse try Divn, SUch& 
3, Diviijo3. Fec. t Off 

icer,ocjal foree try bivn. Dhubr, 
46 ?VisionalFor t Officor, aga 	Sciil Forestry Div

visions Fctrt Officer, okjhar Social Forestry D: xa3har 	 • 
• 	Lylsi 	Fort Officer, song geon S.F. Divn, Long4g0, •' 	

7, Divlsio 	Forit Officer, Carpeta S.F. Divn. Uarpeta, 
14ivilional Foret Officer, Lakhitqpur S.F. Divn. Lkhiput Lo na Fot Officer, Sibs4gar S.P, Divn, Sih,a, 

10 4 bivj.j01x Fu. it Officer, M1nidoj S,F.Djvn. M1c 1
. 1  Dijijon 	F' 	It Officer, Nalbarl QaF. Ujyn. 

1. 'ivi,j end F' 	it Of V icor, $. F,Djvn, Gaha ti. 
) 	 iV4elon.i io. t Officer, Goiagt S.F.. Vivn, Golag 

151 bivisto1j F 0 z It Offlctr, 50ci1 Fcr..try Divn, 
Mivisj0aj Fort Officer, GoAlpars S.F.Diyn. Golpdr, •14 	.j,1, Fo*ot O(fjc.r, S.F.Divn Uiew 	torjaj 

so 
I?. 	Porn, t 0(1 icor, Nagan W,L, Din. Nagaon, • 

• o• flivi0i0j For,t Officer, akrajr VI,L, Divn, Kokh8r [)iviijonal 	) f f icoxt Mangalooi WL, Diva, Manado, 20 	
DiVieioa1 Fort Off icqr, Tineukja., Diyn, I 

Ing -W I, DiVoicnal Fo4t Officer, Logj,g Oivjsj0, Gu;ah.tj 226 Diyj$jOflBi Foi it Officer, Logginq Dh11 0 , Tins'Icj, Divlonaj For 	Officer, SF.R.S.DiV, Guahatj. 
L)iVij1 Foret Officer, F,H,S, Divn, Jorhat. 2. DlViiior, 	Pox'- it O(ficrr, r.Tt S.Plnt, Mkuai. 26, Director, A,. Foz,et School, JaIt4b.iri. 	 ç 27 0  L)iViioi.  
H aflonçj. 	t Offlc r, SoutIorn.,\csa Affortatj(r, 

LJiyielor, 	-' t Off icr, torthorr, Assa 	%ffozostatio- L)lph. 

DivIg ILnul iOL '  t Ut V iccr, Sllvjcu1tur 	Divn, U.0 	, Jiih, 

, 0 

- 
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irkjn Plan 01jc,r fti11s,Djp 	; 1/ 	

Fo.t 0ffic,r FRSDL 	 P Forest 0ffic,r, C°flsoljd.t10 Hi111H.f1o/ 	
3 

	

) 	
or.stofgj 	Gqqt 	Cefl 	

I 

r: 	
p, CeFØ,(PubAjjt) 

IttIChid to thp 
•t oy, CFo(ubljcjt) ettach,d 

tp The ahatj, • 	' 	. 

	

, 	
)y CsF.(PljCt) 	

ta the 0/ 
oaa 	0 ha tj, 

	

7, 	
YC?.,(xt,nti 	& Motjyj0 	

)b 

F.  

IJ 	
Csli the 0/0 CF,As,., 	

ahati y,  C4 F., (Mo:11tojq 
Cell)  PCCF, S.F., As 	 IttaChOd to t' 0/0 

. 	

a, I.  

Dy, C..(Eflhorc,j)
to th •1 ) Aesa, GUtj 

Dy, 	Sr, WildXj(, ard,Att i 	
CF, f.L4 G 	 hod t heti4 

DY, 94C I F
fkt tached to the 0/0 C.F,, a onjj  

4 0,  
C.F,, attached tø t, 0/0 C.F.,11ACT 

	

I' 	
• C.F., attached to th 0Q c.., 	 , 

441 	
C.F,,att.c,,d to the 0/V C.F., &AQ 

	t:ch 	f' • 	
C •f. 	

letrucQT) •tschIed to the O/ 
PLnj01.

• •;i, 	
•'bhP•fl.Loig 	J$Uar, • •.'•• • 

	4G 	
Ly, C.F.(lnstju0t ) att 	to thi 0/0 

	

t •• 	•• 	.0F.h.Coll,90, J.iU.rj. 
Gahatj 

	

• 	
47 	

Fiö&d Director, 71Qr Proj. 
	

L:hOd 

: 	• 	
the 0/u .D.T.P • 	 I 	 • 

4;# 	
Planning 0tfjcer •tt4Ch,d to the 0/ 
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iS .1HY OP ENVlHor.MENr & FOHEUTS / 
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•1 	 • 

/ 	
Nit) I /()/OI/)'I tI 	II" 

if 

/ 

	

•l 	
. 	 I 	/ 	I',• 

)c ir'Iit 

	

* 	v:ppe, Ihe I;i',1 lC1C\V iii 	lit' s(ieittIi ond e(iflhI)O' 

t\1egh(;t)'P .Ju;i 	( idic III iIe IF 	iiililie I tnt '). I I 	ti'idei 	Ix 11 

1tic. 1)6(. 	.. 
pp 11 the ffle-4 uI 	• 	liiIes, th. teview IiI 	ri:' Ilkwe ut: 

;tl, iffleivt ill 	I' 	'cui;. v. , 111ch ipit'uII' Ih;ii the IRd UHuI U•VjI' 	t I 

tiegIiiIiy;i 	 •,- 	I 	itnuu' ulipt', 	I 	ii 	III 	tp 	 ii 	P 	 tttti. 

(iOVCIIIII 	C('PI 	IPliiIIl)I.P 	111 	iii;.'; ippiIuicI,ii 	liii' 	uI 	i; 	 ot: 
IlIVjII;IIIii 	 irc.t 	I) llawmilIhi'ji:t 	 hill 	et'ILw - IcL, 

	

hi PIIIPII 	phil 	ftv 	-'iup-iiidri 	uI 	"': Hive I(:ii 

I;1etl 	:h'. 	c:: 	Ii' 	IiI';P; 	e;iup,i:iukiul 	i' 	P.' 	' i 	cI'/:IlcIr 	ii' 	' 	' 	'i- - 
pu iii lip:uj 	 I. 	 1), 	 ,\': pit•i 	 I Ip, 'put ,  ' ii 	iiil 	ii.,t ., I 	' s 	II 	- 	 il' 	Iu.t it't' 
t'up,I'p.).'II'11I 1)J uI;piuuI 11. I 'ill, IIi' uI;'i:iil 	fwl . .Imls 1' p.IvvIIIieIi',, 	I II 	ui-IiIe 

- 22 I ell - utulu 

2 	 .. 

	

I Jivpucipp ( uualp;u:i 	 -. 

'' 12. 	I)IptuIii 	ti'p,uuupp,I)IpupLuii 

3.- 	( iuu 	t,;iIgmsIt 	 I 	' 
i, 	

F1tILI PIP) ii 	P 11)11 t'p4tukr tli ii 	
1 	/ 	/ 	ii 

- 	' 	6. 	, 	:.j -- '. 1 , ost i )j\isi'PP, Ili:pvptp;ptIp ( 'Ieppi;uII 

•7, 	Sinii 	 I)ivisiuin. 'I'eiptir 

IAL A 	vkinpp, Nip Ill I.:pklpi1iipi 

Ift 	p1: 	:1-nI 
I 	

ii 	• 	)iI 	hip li:i! 

il 	it ill, I I:uWpI_:,ppuI, 	 1 

1.I 	it 1. 1':11; 	)1 	Ill, 	1)1 of 

•,:'I'l 	iiiI I !I'lP - i 	'III 	I)ip'I'i 	 I' 
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isiol 1. 	c;l':IhIl 
2 .\ 	II 	ii' 	;IlI 	I) 	II1IF 

, 
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m11 	p;iI 	Ii 	": 

)' WHr 	I:i, 	)fjj 	I.IIII1J.LI . ,;IIII 	C 	11(11' 	(II'i'( 
.. W1,t1, 	III 	Ji:ei, 	KtIL'.WgIIffl 
29, W(,r,:.

IcIc 	iiJitt 
3. •.s•' 	t 	, 	ir\Vi4iIIjI' l)jvj,ii 	Uehtklia, 	 ' 
3 	• :L 	ii 	'tldl,k 	I )I\':Ci 'Ip 	If/lIar 32. Dy. 	IL'I \ 	It 	fi 	I'It'I 	(Aain 	iij' lIlt)) 	C 

I 	rc 	I 	i 	()I II 

2. I 	\VOtiIiI 	ai' (iiklwfiv 	Ihc 	'l'CF 	II 	I)vkjI;:) 	Ii 	ifl'i 	out 
( :I ) I1I)IIIII'I)i.' ,;IiIt 	i 	lti'; 	t\ijliI';Itv 	tilt 	:IlIp 	rwolIC 	111.0 	oIl)' 	;';IdFc 	t ) ilI,'I'i',II(' j ull CatIli' 

\Vjh fttIId 

1 ' 	)I II 

' 11.K. 	lila 

( act' Scezehi 

cC;tri,i, 
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ANN XUE- 4 oF 

ASSj flL 	• 1i IF P1j (J /\L :j I 1FF (OiSFhVAt U UF Ft IU 

rio j: 

I' 

F 	for. 	cy to the Govt, oj' A am, lJr(j t DeH, 	Dipur 

-• 	 trth4 

1t41 	
)V 	 ) Lt(sr No. P11 	L12/94/ 14, d t. 9 • 12, 94. 
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Annexure6 series 
Dated : 7.4.2000 

To 
The Commissioner & Secretary, 
Government of Assam, Forest Department, Dispur, 
Guwahati-6. 

Through 	the Principal Chief 	Conservator' 	of 
Forests, Assam, Rehabari, Guwahati-B. 

Sub : Prayer for considering my posting to IFS Senior 
scale posts (Cadre Posts) 

Ref 	Govt. of Assam's Notification No. FRE 64/94/Pt/i 
dated 29.11.1999. 

Sir, 

With reference to above, Ihave the honor to inform 
you that I have been posted as Deputy Director, Manas 
Tiger Project, which is not born in IFS Cadre. The pay 
scale for the post is 8100-325-10 1 700--EB--325-11 9  025-
400-13,025 which is meant for a State Forest Service 
Officer. In this connection i am to inform you that 2 
IFS Cadre posts are still lying vacant (ENCLOSED 
ANNEXURE A & ANNEX1JRE-E)- 

Doomdoonia Forest Division, Doomdooma, 

Western Assam Wildlife Division, Tezpur. 

Rule (8) Suhrule (1) of Indian Fcrest Service 
(Cadre) Rules, 1966 provides that a Cadrepost shall be 
filled by a cadre officer (ANNEXURE C). SO I may kindly 
he considered for posting in any of the vacant cadre 
posts. 

In this connection I want to reiterate that if I 
am posted at Western Assam Wildlife Division, Tezpur it 
will be easier for me to look after my aged mother who 
is staying alone at home in EUswanath Chariali. 

This is for favour of your kind information and 
necessary action please. 

Yours faithfully 

Enclosed : As stated. 	 3d!- 

(Prantosh Roy, IFS, DCF) 
Deputy Director, Manas Tiger Project 

Assam, }3arpeta Road. 

Advance copy forwarded to the Commissione & Secretary 
to the Govt. of Assam, Forest Deptt., Disur for favour ,  
of kind necessary action. 

Sd!-
Prantosh Roy 

-rò 7) , Y 
j4VOC' 



=18= 

dated 7.8.2000 

From 	Shri Prantosi, Roy, IFS, DCF 
Deputy Director, Manas Tiger Project 
Assam, Barpeta Road. 

40 
The Commissioner & Secy. 
to the Govt. of Assam, Forest Department, 
Dispur, 

Through 	the Principai Chief 	Conservator 	of . 	Forests, Assam. 

Sub 	Prayer for considering my posting th IFS Cadre I 	past. 
Ref 	

Goyt,. of Assam's Notification No. FRE 64/94/pt/1 
dated 29.11.1999 & my rpresentatjon 	dated 743 

. Srir,  

With reference to above, I have the honor to inform 
bu that I had been posted as Deputy Director, attached to the field Director, Manas iiger Project by the Govt. 

of Assam vide above referred Notificatia,,. The post of 
Dputy Director, Manas Tiger Project is not born in IFS 
cadre, The pay scale prescribed in the Revision of pay 
Rules, Assam for the post is 8100-325-10, 700-EB-325-
111 02 -400-- 13,025 which is inferior to IFS Senior 
S±aie. I sincerely believe that one direct recruit IFS 
Olficer in his ninth year of service cannot deserve 
such posting which is not in confirmity with rule (B), 

lsAh rule (1) of Indian Forest Service (Cadre) Rules 
rad along with IFS fixation of cadre strength 
(Amendment) Regulation. 

irl 	
In this connection i want to inform you tat one 

nthn-cadre officer is posted at Sonitpur East 
at 3iswanatJ, Chariali for last 3 years which is a 

care post. If 1 am considered for my posting at 
:bjJanath Chariali, which will be not only inconfirmity 
with IFS cadre rule but it will also help me 

to look 
afer my aged mother who Is staying alone at Biswanath 
ChriaJ.i. 

That Sir, I have been suffering severally for last 
InIe months for my posting in a nan-cadre post. May , 
thérefare, humbly pray before you to look into the 
rnatter and to post me in any IFS cadre post preferably 

tdvocate. 



in Sonitpur East Division, headquarter at hiwanath 
Chariali and ohiige 

Thankinçj 	you in anticipation with kind 	and 
I;. 	 sympathetic actions 

Yours faithfully 

Sd!- 
7.,8.2000 

(Prantosh Roy, IFS, DCF) 
Deputy Director, Manas Tiger Project 

Assarn, Barpeta Road. 

Advance copy to the Commissioner & Secretary 
to the Govt of Assam, Forest Deptt, Dispur for favour 
of kind information and necessary action 

Sd!-- 
Prantosh Roy 
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Annexure-6_series 

Dated : 29.11.2000 
To 

The Commissioner & Secretary, 
Govt. of Assam, Forest Department, Dispur, 
GuWahti6. 

Sub 	Prayer for transfer and posting. 

SiT', 

I have the honour to inform you that 11 am posted 
as Deputy Director, Manas Tiger project, }3arpeta Road 
for last one yearn there are two forest divisions at 
Biswanath Chariali and both the DFO's have passed more 
than 3 years tenure. sri N. All, DFO, Special Forestry 
Division, E{iswanath Chariali has already left with 
earned leave, leaving the charge to sri Rajib Das, DFO, 
Sohitpur East Division, J3iswanath Chariali. From a 
reliable source I have come to kno; that the DFO, 

H Special Forestry Division, Biswanath Chariali is trying 
for his transfer else where. My mother is aged and 
always remain ill, she stays alone at hiswanath 

F Chariali, It is very different for me to take care of 
her from Barpeta Road. If I am considered for my 
posting at Biswanath Chariali, I will be able to look 
after my parent side by side with my official duty. May 
I therefore humbly pray before you to look into the 
matter and kindly post me in any one of the divIsion's 
for the time being due to which I will remain over 
grateful to you. 

Thanking you. 

Yours faithfully 

Sd!- 

(Prantosh Roy, IFS, DCF) 
Deputy Director, Manas Tiger Project 

Assam, Elarpeta Road. 

Copy to the Principal Chief Conservator of Forest's 
1: Assam, Rehahari, Guwahati-8 for favour of your kind 

information and necessary action, 

Sd!-
Prantosh Roy 

estett 

4dvocate. 
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Annexure-6_series 

Dated : 27.62001 
To 

The Principal Secy., Govt. of Assam, 
Forest Deptt, dispur. 

Sub : Transfer and postinq. 

Sir, 

With due rospect I want to inform you that I am 
presently working as a Deputy Director, Manas Tiger 
Project, ?arpeta Road. My mother who is seventy years 
old and presently having problems of lack of eye sight 
is staying alone at Biswanath Chariali. My father 
expired in 1998. I am a bachelor. As my mother is not 

:wiiling to leave home at her old age, it has become 
very difficult for me to look after her from Elarpeta 
Road. 

That Sir, Sri Rajib Das is holding the chare of 
Sonitpur East Division at Biswanath• Chariali for your 
years approximately. His next transfer has become over 
due. If I am considered for my posting at Sonitpur East 
Division, I will be able to look after my mother and 
for the act of your kindness I will be over grateful to 
you. 

Thanking you. 

Yours faithfully 

Sd!- 

(Prantosh Roy, IFS, DCF) 
Deputy Director, Manas Tiger 
Project Assam, 8arpeta Road. 

4dvocate. 
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Annoxureprie 

Dated : 207.2001 
To 

The Commissioner &. Secretary, 
Oovt. of Assam, Forest Department, 
Dispur, Guwahati''6. 

'rpm : Prantosh Roy, IFS, DCF 
Deputy Director, Tiger Project 
Manas, Assam, Barpeta Road. 

Ltb 	Transfer and posting. 

Sir, 

With due respect I would like toinform you that I 
Oaye been working as Deputy Director, Tiger Project, 
Maras, Assam, }3arpeta Road, for last two (2) years. My 
fa'her expired in 1998. My mother aged about seven ty  

Years is staying alone at Biswanath Chariali, since 
3thén, presently she is suffering from eye problem. As 
my mother is unable to leave home at her old age, it 
has become very difficult for me to look-after her from 
Barpeta Road. 

That Sir, Sri Rajib Das is posted as Divisional 
oest Officer, Sonitpur East Division, Bist&ianath 

çhariali for last four years. His next transfer has 
become over due. If I am considered for posting as  
i',isional Forest Officer, Sonitpur East Division, I 

iiil be able to look after my mother and for the act of 
our kindness I will remain ever grateful to you. 

Thanking you. 

Yours faithfully 

Sd / 

(Prantosh Roy, IFS, DCF) 
Deputy Director, Manas Tiger 
Project Assam, Barpeta Road 

F.Bi9,7. 2001 
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ANNEXURE.M 
WIA 

To  

The Secretary, Govt. of Assarn, 
Forest Deptt., Dispur. 

f);itd 30/07/2001 
From, 

Prantosl Roy,  
Deputy Dector, Manas liger Project, 
Barpeta Road, Assam, 

Sb. 	
Transfer and Post ing 

Ref. 	
Gout, Noficatjon No. FRE 191200o r 	'(1 27/07/ 200.7. 

Sir. 

With due respect and hunl)Je su . 
	ion 	hnv the form you that I represeflt(.( to th.' 	;. h 'n date, 	/200 1, and 20/07/2001 	 'v pwti, '  Soiiji p. Division clue to ess of my,  ae(j widou' niot bet who stays alone in Biswaat1] Chariah. I enclosed Sone prescrj)tjoi

5  given 
by docLor; of "Sri Saardeva Netraiaya" and "C vahatj Ne u i ciiogical 
Resear ttre Ltd." regard g  the problems of mv mothers evc sight. 
I also lnLued you that there was none to look after niv mother in 
Biswanath Carj and she was unable to leave home t old age I was hopefully ex- ,

)ecting a favourable Consideration from the Govt. My case Was Under 
ronsideration. However, suddenjy Govt. came ont with a notcat.jo o. FRE 1 9/2000/pt. 1/53 dated 27/07/2001 Pcing Sh.ri J. 	

Pg Officer, Office of the Consen,af( r  of Foi'e; 	Hills, H10 	
te post of Divisional Forest Officer Soi ipu r  East Division, Bi.sw1tath (- hariali (Copy enclosed). The Order 

ISVe, fo e 

hat sfr, the post of D. F. 0., Sonitpu 	
I IS U1 1.P.S. c&drc rust. I am an IFS, Officer vorkji, in 	 ntiv Grade of p:y tJ.A. C.) and already passed te 

	. 	 u , Sh? i 	' 	I is a V('ry 	 otfic' horn 	
W can n 	steci as D.F. C). 	

idre) Ruk 	
Rule 9(1) (a) of the  cco.s 	 LF.S. (cadr  ic 	. 	fJ. Ahmed for the post of D. 1". 	. 	

) JVIsiw whei 	
Ire officer is avai1al)1 c  Also, for last t\v() 	ars 	n posted as D' 	ctor attached to the FieldDjr(sct()r Man 	Ilger Project, 

Attested 
-. 

Advocate. 
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. dre po, l view of t hr 
u 	 rcuiu' iu; 	

u u un tr and till thee not to Jrn1)Jemel)t I 	ovL No i'atii No, 
PRE 19 /2 C/ 1/53 dated 27 /07/200 1 posting J. •"Lrn 	

a; D.Jç) , Sonitpw 
East [)jVj, 	 ;waja Charjojj 

':a Sir 1 
 I may kd1y be COnsjdere(J for th sit post and fr the act of our k 1di 	

I will rerna ever gratef1 to you. 

U .  

PS1re 	 You- 

I A co1y ot 	

I: Not;ficat-. 	RE 	 - 
19/200 (PRANTOSH  
dated 27/07/2; 	 Deputy Director M ' 	Tiger Project1 

Bar p tj
01 ,  

pttSt 

Advocate- 
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O.A. No.313/2001 

Shri Prantosh Roy 
	 Applicant 

Versus 

Union of India & Others 	 Respondents 

S.No. 	Description 	 Page No. 

1. 	Short reply to the Original Application 	1 - 4 

Thorugh: 

(A.Deb oy) 
Senior Central Govt. Standing Counsel, 
Hengrabari Housing Colony, 
L.I.G. - 3 (Top Floor), 
Guwahati - 781 006. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 	'• 

' 

O.A. No.313/2001 

Shri Prantosh Roy 	 ...... Applicant 

Versus 

Uniori of India & Others 	......... Respondents 

Short Reply on behalf of Respondent No.5 & 6 

I., R. Sanehwal, aged 47 years, Under Secretary 

in the Ministry .of Environment and Forests, Government of 

India, Paryavaran Bhavan, New Delhi, do hereby solemnly 

affirm and say as follows 

That I am competent to file this reply on 

behalf of Respondent No.5 & 6. I am acquainted with the 

facts and circumstances of the case on the basis of the 

records maintained in the Ministry of Environment and 

Forests. I have gone through the petition and understood 

the contents thereof. 	Save and except whatever is 

specifically 	admitted in this 	reply, rest of the 

averments will be deemed to have been denied. 

The applicant is a direct recruit IFS officer 

of 1991 batch. 	He has filed this application seeking 

direction from this Hon'ble TrIbunal to quash the 

appointment of respondent No.7, who is a non-cadre 

officer, on a cadre post of DFO, Sonitpur East Division. 

In this connection, it is submitted that all appointments 

IF 
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to cadre posts in a State are to be made by the State 

Government concerned. It is, however, submitted that as 

per rule-8 of the Cadre Rules, every cadre post has to be 

filled up by a cadre officer, unles.s otherwise 

specifically provided. In case a cadre officer is not 

available, a non-cadre officer could be posted on a cadre 

post on a temporary basis in accordance with rule-9 of 

the Cadre Rules. As per this rule, the State Government 

is empowered to post a non-cadre officer on a cadre post 

temporarily for a period of three months only. In case, 

the period exceeds three months, then prior approval of 

the Central Government would be necessary. Rest of the 

averments are matters of record. Provisions of rule 9 of 

the IFS (Cadre) Rules are extracted below 

'9. Temporary appointment of non-Cadre officers 
to cadre posts:- 

(1) A cadre post in a State shall not be 
filled by a person who is not a cadre 
officer except in the following cases; 
namely: - 

(l)(a) if there is 	no suitable cadre 
officer available for filling the 
vacancy; 

Provided that when a suitable cadre 
officer becomes available, the person who is 
not a cadre officer, shall be replaced by the 
cadre officer: 

Provided further that if it is proposed to 
continue the person, who is not a cadre 
officer, beyond a period of three months, the 
State Government shall obtain the prior 
approval of the Central Govt. for such 
continuance; 

(r Ty) 
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(1)(b) if the vacancy is not likely to 
last for more than three months; 

Provided that if the vacancy is likely to 
exceed a period of three months, the State 
Government shall obtain the prior approval of 
the Central Govt. for continuing the person who 
is not a cadre officer beyond the period 
of three months. 

A cadre post shall not be filled by a 
person who is not a cadre officer 
except 	in accordance 	with the 
following principles, namely:- 

(2)(a) if there is a Select List in force, 
the appointment or appointments 
shall be made in the order of names 
of the officers in the Select List; 

(2)(b) if it is proposed to depart from the 
order of names appearing in the 
Select List, the State Government. 
shall forthwith make a proposal to 
that effect to the Central Govern-
ment together with reasons therefor 
and the appointment shall be made 
only with the prior approval of the 
Central Government: 

(2)(c) if a Select List is not in force and 
it is proposed to appoint a non-Select 
List officer, the State Government 
shall forthwith make a proposal to 
that effect to the Central Govt. 
together with reasons therefor and the 
appointment shall be made only with 
the prior approval of the Central 
Government. 

Where a cadre post is likely to be filled 
by a person who is not a cadre officer for a 
period exceeding six months, the Central Govt. 
shall report the full facts to the Union Public 
Service Commission with the reasons for holding 
that no suitable officer is available for 
filling the post and may in the light of the 
advice given by the Union Public Service 
Commission give suitable directions to the 
State Government concerned." 

It is amply clear from rule-9 	that the 	State 

Government is empowred to post a non-cadre officer on 

('r 

Vr 	 ry 



014  - 
I 

1 

-: 4 :- 

a cadre post for a period of three months only and beyond 

that prior approval of the Central Government/UPSC is 

mandatory. In case the State Government has appointed 

any non-cadre officer on a cadre post without adhering to 

the conditions laid down in rule-9 of the Cadre Rules 

extracted above, the same will be treated as violative of 

the Cadre Rules. It is prayed accordingly. 

'4. 	In view of the position explained abover it 

is submitted that this Hon'ble may pass an order which it 

deems fit and proper keeping in view the facts and 

circumstances of the case. 

Place: New Delhi 

Date : 11.09.2001 	 For Respondent No.5 & 6 

VERIFICATION 

I, R. Sanehwal, Under Secretary to the Govt. of 

India, having my office at Paryavaran Bhavan, Lodi Road, 

New Delhi-110003, do- hereby verify that the contents 

stated above are true and correct to the best of my 

knowledge, belief and information as derived from the  

official records and that nothing has been supressed 

therefrom. 

Verified at New Delhi on this the 11th day of 

September, 2001. 

For Respondent No.5 & 6 

Ty 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BRANCH 
Ccir* 

- 

0. A. NO. 313/2001 

r Gu&ati Bsnch 

IN THE MATTER OF : 

Shri Prantosh Roy 
	 APPLICANT 

-Versus- 

Union of India & Ors. 	RESPONDENTS 

- AND- 

IN THE MATTER OF 

Written statement on behalf of the Respondent 

No. 7, Sri J. Ahmed in the aforesaid O.A. 

No, 313/2001 

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO.7 

I, Sri J. Ahned, Divisional Forest Officer, Sonitpur 

East Division, Biswanath Chariali do hereby solemnly affirm 

and state as follows •: 	 - 

1 1 	That I have been impleaded as the Respondent No. 7 

in the aforesaid O.A. No. 313/2001. A copy of the said 

application has been served upon me and I have perused the 

same and understood the contents thereof. The deponent is 

well acquainted with the facts and circumstances of. the case 

and does not admit any allegation/averment made in the 

application which are not supported .by records. Any state-

ment which is not specifically admitted hereunder is to be 

deemed as denied. - 

Contd ...... 2 
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( 2 ) 

- That with regard to the statements made 

in paragraphs 40 and 4.2 of the application, the, 

answering respondent has no comments to make 

thereon. 

That with regard to the statements made 

in paragraphs 4.3 and 4.4 of the application, the 

deponent does not admit anything not borne from 

the records and further states that Rule 8 and 9 

of the IFS (Cadre) Rules 1966 are the admitted 

position of law. However, it is pertinent to mention 

herein that the State Govt. is the controlling 

authority and the Govt. of Assam has not made 

any Division-wise categorisation of cadre posts till 

date. In fact, the Govt. of Assam has also filed 

affidavits to this effect (i.e. no divisiOn-WiSe 

categorisation has been made for cadre posts) before 

this Hon'ble Tribunal and also before the Hon'ble 

Gauhati High Court. In view of the same, the case 

of the applicant is not maintainable. 

The respona.ent craves leave of this 

Hon'ble Tribunal to produce, refer 

to and rely upon the affidavit at 

the time of hearing of the case. 



( 3 ) 

4 0 	That with regard to the statements made in 

paragraphs 4.5, 4.6, 4.7 of the applicat:ion, the 

answering respondent has no comments to offer and 

reiterates the statements made in paragraph 3 herein-

above. 

That the statements made in paragraphs 4.8 

and 49 of the application being personaigrievances 

of the applicant, the answering respondent has no 

comments to offer. 

That with regard to statements made in 

paragraphs 4.10,  4.11 and 4.12 of the application, the 

answering respondent states that he has already been 

released from Haflong on 16.8.2001 and has assumed/ 

taken over charge as D.F.0., Sonitpur East Division, 

Biswanath Chariali on 31.8.2001 • In view of the 

same, intervention of this Ron'ble Tribunal in the 

matter may prejudicially effect the answering Respondent. 

Copies of the release certificate 

dtd. 16.8.2001 and the assumption of 

charge certificate dtd. 31.8.2001 are 
• 	

annexed herewith and marked as 

ANNEXURES - A and B respectively. 

• 	That with regard to the statements made in 

paragraphs 4.13, 4.14 and 4.15 of the said application, the 

answe'ing respondent states that Notification dtd. 27.7.2001 

Contd. .. .4 
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is bonafide and has been issued on the basis of the fact 

that till date no Division-wise categorisation has been 

made for cadre posts by the Govt. of Assam and hence 

the posting of the answering Respondent is not illegal. 

Further, as has been stated above, the answering 

Respondent has already taken over charge as D.F.O. 

Sonitpur East Division, Biswanath Chariali on 31,8.2001 

and any intervention in the matter by this Hon'ble 

Tribunal will affect the deponent prejudicially. The 

answering respondent further craves leave of this 

Hon'ble Tribunal to make legal verbal submission 

on the points of law before this Hon'ble Tribunal 

at the time of hearing. 

8. That 	the answering 	respondent 	respectfully 

submits that 	none of 	the 	grounds mentioned 	In 

the application 	are v1id 	grounds and 	there 	is 

no merit 	in 	the contentions 	of the 	applicant 

and the 	application 	is 	liable 	to be 	dismissed. 

And I wign this affidavit on this 

day of January, 2002 at Guwahati. 

6V 
 "I 

DEPONENT 
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